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(b) !"e81 Sir. 
(C) 1971).-76, 19'76-77 and 1977-78. 
(d) NO, Sir. The Company h:as indi-

cated figures of pl"()fits for 197"1-78 and 
.as Buch question of taking action for 
'Omitting the same does not arise. 

Com.plaints agamat Pure Drinks 
Limllted ~Prdinc' mt.-ppl"OprlatiOD 

of funds 
888. SHRI CHANDRA BHAL MANI 

TIWARI: Will the - Minister 0:[ LAW, 
JUSTICE AND COMPANY AFFAIRS 
'te pleased to refer to the reply given 
to Unstarred Question No. 3010 of 
13th March, 1979 and state: 

(a) what are the findings vf the 
examination of the complaints re-
ceived from two employeeg of Pure 
Drinks (N ew Delhi) Limited about 
large scale misappropriation of com-
pany funds; and 

(b) what action is proposed to be 
taketl? 

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SI-IRI P. 
SHIV SHANKER): (a) and (b). On 
.. basis of a preliminary eXRmination 
C1f tile matter, orders were issued on 
27th j Jne. 1979 fOr inspection of books 
of accounts of (i) Pure Drinks Com-
pany Pvt. Ltd .. (ih M/Ii. l\'lohan Auto-
man & Herbert Co. Ltd. under Section 
ftO-A Of the Companies Act, 1956. The 
instMktion report has not yet l'een re-
ceived from the Inspecting Officer, Ap-
propriate action as waranted under the 
provisions of the Companies Act. 1956 
win be taken on the basis of the Ins-
pettion Report when it is ~ei vdd. 

:li9B-a..-allabUity of stamps OIl Paadit 
.JawabarlaJ Nehru 

SNQ 1. SHRI D. P. JADEJA: Will the 
~r ot COMMuNICATION'S be 
plediltd to stltt~: 

(&) v,rhether it has come to thfo 
notice of the Government that \ the 
deftnUive postal stamp on PunDt 

..Tawaharlal Nehru is not beinc sold 
i~ the Post Otflces; and 

(b) if so. wllat action Government 
lJropose to take to make' the stamp 
available? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a') It 
is possible, Sir, that the .tamJ)8 of PaD-
dit Jawahar Lal Nehru are not ~urrent
ly available fOr sale in the different 
post offices becauSe the Drinting of 
these stamps was stopPt!d In April, 
1979. 

(b) The Government has infornlation 
that these stamps are in demand. Steps 
are, therefore. being taken to Inake 
these stamps available to the publiC'. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

REVIEWS AND ANNUAL REPORTS OP 
NORTH EASTERN ELECTRIC POWER 
CORPORATION LTD., SHILLONG, NATION"'L 
HYDRO-ELECTRIC POWER CORPORATION 
LTD., NEW DELHI, WATER AND POWER 
DEVELOPMENT CONSULTANCY SERVICES 
(INDIA) LTD., NEW DELID ANN NATION-
AL PROJECTS CONSTRUCTrON CORPOtrA-
nON LTD., NEW Dum FOR 19'18-79, 
CENTRAL E ECTRICITY AUTHORITY RE-
GULATIONS 1979 AND COAL MINES 
LABOUR WELFARE FUND (AM.DT.) RULES" 
1980. 

THE MI.NISTER OF ENERGY AND 
IRRIGA TION AND COATJ (SRIU 
A. B. A. GHANI KHAN CHAU-
DHUltl): I beg to lay on the Table:-

( 1) A copy eaeli of the IOlldWiD8 
papers (BmCll aM .. ., .. Ii .... Ibilftj 
under sub-section (1) dt ~ 
619A of the Companies .A:ct, 1181 . 

(a) (i) Review by the Oo~
ment on the working of. tl\! M'8I'Ul 
Eastern ~lectr~~ pOwer Corpora-
tion Litl}it~4. Shillong, for the 
year i978-'19. 

(ii) Annual Rep)rt of the 
North E •• tim Eleetric P6W_ 




